
2987 Oral Afmoers 26 JULY 1955 Oral Answers 298S
Tfca Deputy Minister of ,

(S h ri A b id  AU) t (t) Not yet.

(b) and (c). D o not arise.

Shri P. C , Boee 1 May I know how 
long this court o f enquiry will take to 
submit its report to Government ?

Shri Abid A ll : W c cxpect to receive 
the repon early.

Shri P . C . t May I know the
reason for not appointing more, experienc­
ed mining men on the court of enquiry ?

Shri Abid Alit I think the court of 
enquiry has got on it the personnel that 
should have been there.

Dr. Ram Sttbhs« Singh : M ay I 
know whether this court of enquiiy has 
also been charged with the task of enquiring 
into the accidents at the Dhannabad 
Golliery ?

Shri Abid AU : N o.

Shri Meghnad Saha : W ho is the 
owner of this Amlabad Colliery ?

Shri Abid All : The a m t s  arc Tha- 
pars ; the owners are Bhavda Kankini 
Collieries, Limited.

Natianaliaation of Air Tranaport

*7^ Shri Jhiilan Sinhat W ill the 
Minister of Commiinicationa be pleased 
to refer to the reply given to Starred 
Question No. 324 on the 28th February> 
1955 and state ;

(a) whether any compensation has 
since been paid to the various Air Com­
panies taken over by the Airlinee Corpora­
tions;

(b) if  so, the toul amount paid and 
the amount yet to be paid ; and

(c) when the final payment is likely 
to be made ?

The Deputy Minlater of Communi- 
cationa (Shri Ra) Bahadur) t (a). Yes, Sir.

(b) The amount paid so far is Rs. 
67*26 lakhs. The amount yet to be 
paid is Rs. 504*06 lakhs according to the 
amount determined by Government. The 
Companies have ap p ^ ed  to the Airlines 
Compensation Tribunal for increasing 
the total figure by about Rs. 30 lakhs or 

io.
(c). In the caae of companies who have 

accepted the offer o f compensation, pay­
ment is likely to be completed shortly ; 
in other cases, there may be some delay.

Shri Ihnlon Sinha : May I know 
whether uiese payments have been made 
to the individual companies on a rata 
basis or on any other basis ?

Shri Ra| Bahadur t So far as we
arc concerned* we have paid it to the com­
pany concerned.

Shri Kamath : Is the hon. Minister 
in a position to give us the break-up o f 
these fiffures in respect o f the amounta 
paid and impaid company-wise ?

.Shri Raj Bahadur X, That will take 
some time, but I can give it.

Mr. Deputy-Spcaker * How many 
companies are there in all ?

Shri Raj Bahadur : There are
companies, out of which in the case of 5 
we have made cash payments. The figure* 
are as follows :

Name of 
company

Total
assessed

Cash actually 
paid

Indian National 
Airways Ltd. 

Air ]^dia Ltd. 
Air Services of 

India Ltd. . 
Daccan Airways 

Ltd. . .
Air India In­
ternational .

R». Rt.

52laklu 10,31,663
1.43.67,780 14.36.77R

27.54.583 11,13,335

18,98,751 3,75,651

2.76,90,800 37,68,800

Shri K am ath : The hon. Minister 
has given us the figures of compensation 
assessed by Government. What was the 
demand for compensation made by eacb 
company ?

Mr. Deputy-Speaker 1 Wc carmot 
go into all that now. The hon. Minister 
has just suted that inwall there is a demand 
for Rs. 30 lakhs more.

The M in )^ r of Communicationa. 
(Shri JagJivan Ram) : May I explain
the position ? There 1 was no question o f  
demand made by companies^ According 
to the Air Corporations A ct, the com­
pensation was to be determined by the 
Corporations, and an offier was to be made 
to uie companies. I f  the companies did 
not accept the offer, it was open to them 
to prepresent their case before the Airlines 
Compensation Tribunal. But it was nego­
tiated, and most of the companies accepted 
the offer made by the Corporations.

I may add one thing more and that is 
that one point of dispute is pending before 
the Airlines Compensation Iribun al, 
namely the liability in respect o f accumu­

lated leave.
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S h ii  C . D . Pande s O f the personnel ?
Shii Jagfivan Ram : O f the workers 

employed. I f  the decision is in favour o f 
the air companies, this amount is likely 
to be increased by Rs. 25 to 30 lakhs.

Shri Kamatfa : Is the matter of 
compensation made a justiciable matter 
before the Tribunal ? '

Shri JagJlvan Ram ! I will refer the 
hon. Member to the Air Corporations 
Act.

Shri Kamath: Why have you followed 
a diffemt policy ?

Shri T. N. Singh : There are a 
number of cases that are under reference 
to the Tribunal, in respect of which no 
settlement was possible by negotiation. 
May I know what their total implication 
is in terms of money ?

Shri Jaglivan Ram t There is only 
one point before the Tribunal, as I have 
said, and that is regarding the liability 
o f the companies in respect o f the ac­
cumulated leave of the employees.

Shri Heda : The hon. Minister has 
stated that there is only one point in 
respect o f which the amount involved is 
to the tune of Rs. 20 to Rs. 25 lakhs. 
W hy is it that even though it is now about 
two years since the airlines have been 
nationalised, yet the amounts that have 
been agreed on these lines have not been 
paid ?

Shri JagJivan Ram : The hon. 
Member has not followed the reply that 
has been given by the hon. Deputy 
Minister. The amount agreed to is to 
be paid in two ways. Some portion is to 
be paid in cash, and the other portion 
to be paid in bonds. In respect of 5 
companies, the cash portion has already 
been paid, and the bonds are likely to issue 
very shortly. Regarding the remaining 
companies some minor adjustments are 
going on, and as soon as they are settled 
the cash payments will be made.
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